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Nathu Lal ' : Petitioner
Vs. |
Bhri Ram Doori ~ : Respondent

Mr. S.Kumar, counsel for the patitionsr ' ,
Mr. U.D.Sharma, brief-holder for
Mr. K.S.Sharma, counsel for ressonient

CORAM:

HON'3LE SHRI GOPAL KRISHYA, VICE CHAIRMAW

HON'3LE SHRI O,P.SHARMA, MEMDER (ADMINISTRATIVE)

, _  ORDER
(PER _MON'BLE SHRI GOPAL KRISHUA, VICE CHAIRMAN)

The petitioner Shri Mathu Lal has £iJ#d this

contempt et it ion under 3action 17 of the Administrative

Tribunals act, 1938%, stating therein that by not
deciding the representation, the respétﬂent has'

committe/d contemat Of court.

2. . Ve have heard the learned counsel for the

petitioner and Shri U.D.3harma brief«holder for

5hri K.3 .Sharma, counsel for the responient. Mr.,

Parmanard, C.L.i. , Despartmental Representative
for the responident has prolduced a communication

dated 4.6.1996 addressed to the petitioner which

 shows that the set itioner's representation dated

5.2.1996 has been disposed Oof . 1O case Of contenmwst
is made out against the ressordent. This contempt
petition is, therefors, dismissed and notice issued

is discharged.
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